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OPEN COURT 

CENTRAL. ADMINISTRATIVE TRIBUNAL 

_b.LLAP.ABAD BEL CH, ALLAHABAD 

TUESDAY, 1'HIS THE _,.i~tb.,,.:DAY OF OVEMBER, 2002 

ORIGINAL APPLICATION NO. 1324 OF 2002 

HON. MRS. ME.ERA CHHIBBER, MEMBER-J 

soti Ram son of Late shri Kashinath 

r / o iVIoha l la- Bel upura 

Post Bhelupura District waransi. • ••.. Applicant 

(By Advocate: -P.K.~urya) 

Versus 

1. Chief Post Master General 

U.P. circle Lucknow. 

2. Account Officer 

(Office of the Chief Post Master General 

u. P. Circle Lucknow). 

3. The Director of AccoLU1ts (Postal) Lucknow-24. 

4. Post Master General H.P.B.Civil Line, 

Allahaiz>ad. 

5. Account Officer, 

Office of the Post Master General, AllahaiDad. 

6. superintendent Post Offices \/'Jest Div is ion · 

varanasi-2. s : 

7. Unio.tj of India, through secretr iate ministry 

of -corrmun Lce t ion pos-tal Department, 

New Delhi. 
• ••• Res pon de n ts. 

(By Advocate:-·shri R.C.Joshi) 
0 R D E R (ORAL) 

HON. MRS. 1'1EERA CHHIBBER, ME!· BER-J 

The present O.A has been filed by the applicant 

praying for quashing of the recovery order cated 

1-4-2902. It is submitted by theapplicant that he 

had retired on 28-2-2002 and he was paid his 

pension and gratuity etc, immediately thereafter. 
I 

However, his GPF amount was not rele~sjd and it is 
. -~~ 

vide order ciated 1-4-2002 that re·spondents passed an 
~ 

order of recovery, _ ~ over paid'/ over drawn amount of 
fu._~~! 

G.P.F from the officaal amount to~Rs. 22,320 (pagel4of 
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clthe o.A). It is submitted by the applicant's 

counsel that applicant had thereafter given nwnber 

of representations asking the details of the soc- ... lsd. 

called overdrawn amount from the GPF and on what 
. -&_e,.,v, ~ 

basis the said recovery was being re~overd ~ the .- 

applicant's GPF but till date neither the respondents 

ha~ given the details of the amount which is stated 

to have eeen drawn by the applicant nor the dates 

as to when he had drawn such amounts. Therefore. 

being aggrieved the applicant has filed this o.A. 

2. I have heard the counsel for the applicant and 

perused the pleadings as well. 

3. Jt is $een from the 

nwnber ot rep.t:esentations 

O.n,applicant has -qJiven r. t1 
. \S__fu_~i~~ 

whereby he has asked that 
I\.. 

atleast he should be given the details for the loan 

.u /. which he~ alleged to have taken~hich dre on 

· .i:,age 22) bUt. till date the respondents have not 

given amy information to the applicant n~r given 
ru~ 

any details but h~ve issued~ order to recovery 

the amount over paid on account of GPF financial 

payment. I feel1the grievance of the applicant is 

valid because he has alleast a\ right to know the 
.u 

details of the amount which he~ stated to have 
~iS.-- 

overdrawn from the respondents~ respondents 

would not lofse anything if the sorcalled over 

payments details are given to the applicant 

because it would only satisft the applicant~ 

and would avoid furyher litigation in the 

matter. Therefore. this o.A is decided at the 

admission stage itself by giving a direction c~o 

the resporideqts to give ·full particulars and 

details to the applicant with regard to amounts 
J../l ~ ~Q,__ ~ 

which he ~ stated to have drawn from his GPF within ,, 
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a period of 3 months from the date of receipt 

of a copy of this order and till such time he 

is furnished ~h the details,no recovery should 
J:~k.tl~ . 

be m~de from his~. The applicant if still..t.& 

aggrieved by the details given by the respondent~~ 

le, would be at liberty to file a fresh O.A in the 

Tribunal. 

4. Wi1i.h the above direction the O.A is disposed 
/ 

of· with no order as to costs. 

Member-J 

Madhu/ 
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